441 Killing of Hjns.

5.0. 770 (E), dated the 10th Sep-
tember, 1980 and laid on the 1 able
of the House on the 18th November,
1980 :—

(i) inparagraph 16, after sub-para-
graph (1) insert,

‘(1-A) Any disagreement by
the concerned State Govern-
ments regarding the recom-
mendations of the Sardar
Sarovar Construction Ad-
visory Committee shall also
be referred to the Review
Committee and the decision
of the Review Committee
shall be final and binding on
all the concerned States’,

(i) after paragraph 16, inserr,

“16-A. Nothing contained in
this Notification shall pre-
vent the alteration, amend-
ment or modification of all
or any of the foregoing pro-
visions by agreement bet-
ween all the States concer-
ncd’.

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution”.

The motion was negatived.

17.32 hrs.

STATEMENT REKILLING OF
HARIJANS BY DACOITS IN

ETAH DISTRICT OF UITAR
PRADESH.
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MR. CHAIRMAN : No Question.
No Discussion. It is against the

rules. Now we will take up the Half-
an-Hour Discussion.

17.35 hrs.

SHRI CHINTAMANI PANI-

GRAHI (in the Chair’
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MR. CHAIRMAN : No Questions
allowed on this statement. Nothing
will go on record.

(Interruptions)**
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17-37 hrs.

HALF-AN-HOUR DISCUSSION
News-item captioned: ‘A curable
disease made incurable by poverty’

SHRI BAPUSAHEB PARU-
LEKAR (Ratnagiri) Mr. Chairman,
Sir, this Half-an Hour discussion
arises out of the Starred Question No.
538 which was replied to on 26th
March, 1981.

Sir, the question was, whether
Government’s attention has been
drawn to a news item in the Hindus-

tan Twmes dated the 24th February,
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1981, captioned ‘A curable disease
made incurable by poverty’ which
highlights the difficulties in admission
of poor patients in the Rajan Babu
T.B. Hospital ; if so, the action taken
or proposed to be taken in this re-
gard’.

Sir, some pertinent supplementaries
were asked and the Hon. Minister at
that time said that he had no infor-
mation. T1hese supplemenatites are
at pages 15544 10 15549, and the sup-
plemenataries were with reference to
the shortage of essential drugs such as
streptomycin for a period of fortnight
prior to 19ih of March, 1981.

The reply given by the Hon. Health
Minister was as follows:

“‘I do not have that particular in-
formation. Then, regarding food
which the Hon. Member has asked.
I state and I do not have the infor-
mation at the moment”,

All these points were referied to in
the article and becauc of this type of
answer the Hon. Speaker also asked
the Hon. Minister to give a pertinent
reply telling him that ‘the Hon. Mem-
ber is asking about short supply of that
par_ticular medicine during a specific
period’. 'l herefore, in order that I
should get a complete answer and as
the Hon. Minister had no informa-
tion at that particular time, this half-
an-hour discussion has been allowed.

There are three aspects of this

particular question. T he first is with
regard to the shortage of essential

or life-saving drugs. “The second
is  with reference to the criteria
that are laid down in those hiospitals
in Delhi regarding the admisslon,



